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Final Decision : Revision dismissed

Judgement

1. THIS revision is directed against the judgment and order dated 26.2.2002
passed by District Consumer Forum, Ghazipur in Complaint Case No. 77/2000.

2. THE brief facts of the case are that the complainant Sri Girdhari Lal Kedia
lodged a claim for recovery of Rs. 5,00,000/- alongwith interest @ 18% per
annum from the date of insurance claim till the date of filing of complaint. The
opposite party before the District Consumer Forum admitted the fact of the
insurance but did not admit the fact of the accident. It was alleged by the
opposite party that the District Forum had no pecuniary jurisdiction to entertain
and decide the complaint.

The District Consumer Forum heard the preliminary objection first and came to
the conclusion that since the claim for recovery of Rs. 5,00,000/- has been
lodged alongwith the interest @ 18% from the date of making claim before the
Insurance Company, therefore, the complaint was beyond the pecuniary
jurisdiction of the District Consumer Forum, hence the District Consumer Forum
dismissed the complaint.

3. AGGRIEVED of this order, this revision has been filed by the complainant.
None was present on behalf of the revisionist although the revisionist had the
knowledge of the date fixed for today and in the memo of revision signature of
the learned Counsel for the revisionist also appears acknowledging the date of
hearing.

4. WE have heard the learned Counsel for the opposite party and have gone
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through the judgment and order passed by the learned District Forum. The
complainant has lodged a claim before the Forum for recovery of Rs. 5,00,000/-
alongwith interest @ 18% from the date of filing of the claim before the
Insurance Company. The Forum has no pecuniary jurisdiction to decide a
complaint in which the amount involved is more than Rs. 5,00,000/-. In this
case, the complainant has lodged the claim for recovery of Rs. 5,00,000/-
alongwith interest. It would have been a different matter if the complainant had
asked for interest from the date of lodging of claim before the District Consumer
Forum but the interest has been claimed from the retrospective date when the
claim was preferred before the Insurance Company for settlement. In the
circumstances, there is no reason to interfere with the judgment and order of the
District Forum and the same is liable to be confirmed and the revision is liable to
be dismissed. However, it will be open for the revisionist to file a claim before the
appropriate Forum. ORDER The revision is dismissed and the judgment and order
of the District Consumer Forum are confirmed. There will be no order as to cost.
Let copy of this order be made available to the parties as per rules. Revision
dismissed.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/girdhari-lal-kedia-appellant-hash-... Page 2 of 2



